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Ministry as to whether the misappropriation was committed or not. It started from
2008, and in 2013, the hon. Minister has directed the RBI and other agencies to look
into the matter. What was going on during the intervening period? Did the
Government have any report about the misappropriation or irregularity which has
not been replied? Specific question should be replied. The answer should be specific

one.

SHRI F. CHIDAMBARAM: Sir, as [ said, although the question uses the
word 'misappropriation’, it's premature to come to the conclusion that anyone
misappropriated the money. What has happened is that in some cases, ineligible
farmers, in the sample, have been found to have received the loan waiver. In some
cases, eligible farmers have not received the loan waiver. In the latter case, there is
no misappropriation. It is unfortunate that a deserving farmer did not get the loan
waiver. There is no misappropriation there. In the first case, if an ineligible farmer got
a loan waiver, certainly, that was incorrect. That loan should not have been waived.
The loan money should have been collected from the farmer. But, under the Scheme,
no money was actually paid to any farmer. The loan was waived and the
Government gave the money to the bank. Therefore, 'misappropriation’ may not be
the appropriate word; the appropriate word, in the respectful submission, is
ineligible farmers got the benefit of the loan waiver'. That money has to be
recovered. It is possible that the concurrent audit and the internal audit have already
discovered that case in a particular branch. It is only when we now do branch-wise
verification that we will know as to how many cases have already been detected.
Now that the C and AG has pointed out a certain number of cases in the sample, we
have to see as to how many cases remain to be detected. Once we detect those
cases, we will get an idea of the amount of money that has been incorrectly waived

under the Scheme. Once that amount is estimated, we will take the corrective action.
Malpractices by DISCOMS

*24. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of POWER be

pleased to state:

{a) whether Government is aware that DISCOMS are abnormally increasing
the prices of power which is causing the common man to pay inordinately exorbitant

power bhills;

#24.  The questioner (DR. PRADEEP KUMAR BALMUCHU) was absent.
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(b) if so, the details thereof;

(c) whether it is a fact that DISCOMS are resorting to inflating their
expenses artificially to recover losses, thereby gaining a lot by escaping the

payments to Government;

{d) whether Government has identified the DISCOMS which are indulging in

these kinds of malpractices; and
{e) the measures being taken by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI
JYOTIRADITYA MADHARAO SCINDIA): (a) to (e) A Statement is laid on the Table
of the House.

Statement

{a) to (e) The tariff for retail sale of electricity by distribution companies
{(DISCOMS) is determined by the State Electricity Regulatory Commission (SERCs)
as per the provisions of the Electricity Act, 2003. While determining the tariff, the
Regulatory Commission examines the expenditure of DISCOMSs before finalizing
Annual Revenue Requirement (ARR) for the DISCOM. Any person aggrieved by an
order made by the Appropriate Commission under this Act may prefer an appeal to

the Appellate Tribunal for Electricity.
MR. CHAIRMAN: Any supplementaries?
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SHRI RAVI SHANKAR PRASAD: Delhi is a Union Territory, hon. Minister.

Delhi is not a State in that sense. Please correct your homework. ...(Interruprions)...
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SHRI V.P. SINGH BADNORE: Mr. Chairman, Sir, I want to also talk about the
Electricity Act, 2003, which the hon. Minister has referred to. Is it not a fact that the
discoms or the privatization in discoms was introduced to see that the competition
could bring down the tariff? Sir, section 41(b) of the Electricity Act of 2003 talks
about a provision of ‘open access', which means that you can have a choice of
discoms. This provision is there in London where you have a choice of discoms,
you have ten of them but, here, there is no choice, and, that is the reason that there
is no competition and the tariff is very high. You talk about the SERC and the CERC.
What was to be done as per the provisions, you have not adhered to. That was to

be done in five years. Had that been done, the tariff would have come down.
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MR. CHAIRMAN: Question Hour is over. I am sorry.

WRITTEN ANSWERS TO STARRED QUESTIONS
All India implementation of direct transfer of cash subsidy scheme

+#25.SHRI DHARMENDRA PRADHAN: Will the Minister of FINANCE be

pleased to state:

{a) whether it is a fact that Government has chalked out the scheme of
Direct Cash Transfer of Subsidy in order to rein in corruption and profligacy in

subsidies;
(b) if so, the details thereof;

(c) whether Government is providing cash subsidy to consumers in some

States for some scheme even at present;
{d) if so, the details thereof; and

(e) by when Government is contemplating to implement this scheme all

across the country?

T Original notice of the question was received in Hindi.



